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Counsel for ft;he respondents- = Mr, V, Bhimanna, Addl)CGsC
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Hyderabady :  ees - " Applicant-

! _' And. IR

l. The U.O.. I‘ mp. bY 1t5 "

© Secretary, }Ministry of Railways,
New %lhi. | ]

2. The Senior[ Divisional Electrical
Engi.neer(m), Vijayawada, ;

3, The Assistant Divisional Rai].way Manager/II,
Vij ayawada.

4, The Chief!Electrical Engineer,
South Centr,hl Ratlway, ! , D
Secunderabad, ;’ ees . Respondents
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Counsel for the applicant « . Mr. R, Brij Mohan Singh
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g Hofxburable Mr. R.Rangarajan, Member(Adm,)

! Hohourable M;.B.S.ngi' Parameshwar, Member(Judl.,)

|. ' i i )
.f ' ORDER'_ ORAL"
J 3

(Per Hon. Mr.B S.J’ai Parameshwar, Member (Judl,)

1. ane appeared for'i:he applican)t. The applicant was
also absent [when this 0.A, was taken up| for hearing, None
also appeared for the respondents. We are deciding| this 0,A

in accordqn_ e with Rule 15 (1) of the CAT(Procedure)Rules, 19
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2, Wit e 51:1:
Pitter, Pumps at
15 4,89 and| frc

report for dutylan 20.4.89;

21,5,91 he nﬁpogi
Then he was;%nf?x
with effect, from
34/M dated 2%.651

appeal agaihgt thy

e applicant was working as
casual
Nadikudi proceedad on/l€ave

ed for duties with a medica

med that his services were

5.7}1990 as periproceedings
Then the a.ypi&emt:

990.
e said order of eroval o

_}NoQ@ on'4.6;#99@. The appeal was.zejected by
No.3 as pergﬁisﬂerder dated 30,7,1991, Again

order, the'aﬁplic

Chief Electnilcal

(respondent. No 4)

revigion petftior

the applicant submitted a mexcy petition to

Manager(Personne]

the same was |mjected on 4,12, 1992{-.

3 Henqe the applicant has. ﬂiled this

that his remgva;

'viblativeloﬁipriMciples oﬁnatural justice an
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\The appellat? au-hority is expefted to give| reasmings
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\various grounds[
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ant submitted a:roisicn pe
Engineer, South: dentral Rai
+ The respondent No.4 also

1 by his order dated 22.1,19

) South Central-Railway,Sec

from service was lllegal, a

m 16.4.89 to 19,4.89 an C.RL

He ;emained absent, It was

Electrical
from 12,4,1

He was to

B9 to

1 certificate,

terminated

No. B/P,5/11/89/

mitted an

st the said

tition to tI

the General

arbitrary an

d to issue

rged anhd he must also conslder whether

the respmdent

rejected the

92ﬁ Thereafter

underabad, but

A__‘—gaA

the respondent

lway, Secungderabad

+A, to declare

tdirectionﬂﬂt5~the respondents'to|qe1nstate Him after setting
| aside the iméugned order dated 21 b 1990 anJ for all consequene
tial benefits. o '
4. The respendents have not{filed any e@unter;
5. On going through the materials placed on recorg,
we feel that'the appellate authorﬂty has not considered the
various grouquI rged by the applﬂcant in hi| Memorandum of
wappeal and also: not followed the‘guidelines issued under
‘Rule 22 of the éailway Servants kD&A) Rules,LQGB; Even the

revisional autho ity also has nft considered these aspects,

on.

the
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. |
disciplinaryl authority hag; followed the procedure

|

and had given sufficient eppert?nity to the| applicant,
S

These facdskaré conspicuously silent in the|order

of the apﬁéTlaEe authority dated 30.7.1991,

6. Therefcre. we are constrained to set aside the

orders dated 29.1.1992 of the revisional authority and|

30,7.1991 of qhe appellate authority and tb direct th#
appellate;éﬁtﬁority to consideﬁlthe appeal of the
applicant:in %dcordance with the rules,

Lo ‘ |

7. Hence we issue the following directions :

(a) The order dated 30.7;ﬂ991 passed by the
respondeﬁﬁ‘ﬁo£3 and the orderdated 22.1.1‘92 passed

i by the reSDGhéeat'No{4 are hereby set aside;
i |
(b) “The respondent No,3 shall consider the appeal

} of the apbiicant in accordance‘with Rule 22 of the
| Railway Sp;ﬁaﬁts (D&A)Ruleé,19§8 and pass a reasoned

order.,

L |
iIn case the applicant desires an oppertunity

of being'heard, the same shallbe given to the applicahtf

8. |The 0(A, is disposed of accordingly. No orde

B.5 m/‘smm) | ( R. RANGARAJAN )
MBERSIUDIC TAL)  MEMBER (ADMINISTRATIVE)

AT AR |
‘Dated| the 27th October, 1997
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Copy to: ~ |
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The Scri'tary, Min.of Railways, New Delhi, ”
The Senior Divisional Electrical Engineer (M), Vijayawadae
The Asst.Divisional Railuay ﬂanaga_r/_II, Vijayawada, !
The Chisf Electrical Engineer, South Central Railway, Secunderab
Ons copy to Mr,R.Brij Mohan Singh,Advocate,CAT,Hyderabad.

One copy to Ht.U.Bhimanna,Addl.CGSC,CAT,Hydarabad._ |
One oopy to Hon'BSJP,M(J),CAT,Hydersbad.

One copy to D.R(A),CAT ,Hyderabad,
One duplic ate copy,

Fu.
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